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CENTRAL ALMINISTRATIVE TRIBUNAL
BOMBAY BENCH,

Original Applicatidn No. 473/91

Transfer Application NoO, ———mmm—

rtate of décision 23=6=1093

P 7 o
.bhf% Kedarnath Pal FPetitioner

None Advocate for the Petitioner

versus

| Uc'DoIo 8:( any.

Respondent

None Advocate for the Respondént(s)

Coram

The Hon'ble shri A, 3.Gorthi, Member(A)

The Hon'ble shri Vv, D Deshmukh, Member{J)

1. Whether the Reporters of local papers may be allowed to
see the Judgement ?

2. To be referred to the Reporter or not 2 - /%

3. ggether thelr Lordships wish to see the fair copy of
*Ne rudgement ? '

4, wWhether it needs to¢ be circulated to other Benches of
the T'ribunal ?

(AZB.GCRTHI)
Member(a)
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH

0.A.473/91

Shri Kedarnath Pal

Tulsiyadav Chawl,

Post J.B.Nagsr,

Andheri (E),

Bombay - 400 059. .+ Applicant

-Versus—

1. Union of India
through
Gensral ‘anager,
Western Railway,
Churchgaté,  ,
Bombay -~ 400 020,

2, Divisional Railway Manager,
Western Railway,
Bombay Central,
Bombay - 400 008, .+ Respondents
Coram: Hon'ble Shri A.B.Gorthi
Member(A )

Hon'ble Shri V.D.Deshmukh
Member(J)

Appearances

None for sither
side,

(RAL JUDGHENT 3 Date? 23-6~1993
{Por A,B,Gorthi,Member(A)( | A

None for either side., This case was
earlier listed for hearing on 16-3-93 and
30=3~93. Un both the said dates there was
nopody for the applicant to press this appli~
cation. Accordingly the case was adjournsd
for hearing today. Even now there is none
for the applicant., We have therefore pesrussad

the material on record. The prayesr in the

ce 2/
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application is for a direction to the rsspon-
dents to set aside the order dt. l1l3=12=89 hy
means of which the applicant was reverted from

the post of Asstt.Yard Master to that of Sr.TNC,

2. The appliﬁant while working as Senior
TraingClerk was placed under suspension om

or about 20.3.87.;He was served with a chargeshest
on 21,8,87. Thereafter an order was issued by the
Goods Superintendent on 8-11-89 pfomoting the
applicant to the post of Asstt.Yard Aaster

in the scale of Rs.l400-2300(RP)purely on ad hoc
basis. He was relieved on 25-8-89 and was allowed
to take charge of the post of Asstt.Yard Master
The respondents ho&ever vide office order dt.
13-12-89 raverted him to the post of Senior
Trains Clerk in»thé scale of Bs,1200=2040. The
contenf%mbf the applicent is that he had been

duly promotéduto the post of Asstt.Yard Master eamd
it would noéfﬁroper for the respondents to

ravert him éo'his ériginal post of Sr.Trains

Clerk in the mannsr in which they did.

3. The respondents in their brief counter
affidavit have clarified that the applicant

was to be promotad bs Asstt.Yard Master in the
scale of RBs,1400-2300 and accordingly vide order
dt. 23-8-89 he was prdered to be promoted

purely on adhoc basis. The said posting order
categorically stated that "He should be relisved
to report to CWM PL's office immediately subject
to clearance of DAR/B & C case. Regular office
order will follow." The applicant though fully
aware of the fact that he was served with a

ch&irge memo and was facing & departmental

ces3/-
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disciplinary proceedings mansged to get himself
relisved from his office and thus assumed the
higher post of Asstt.Yard Master. The respon-
dents on coming to know about the full facts

of the case revérted the applicant to the
original post of Sr.TNC as his promotion during
the pendency of the disciplinary enquiry was

not in order.

4. ﬁdmitteély the promotion of the applicant
was purely on adhoc basis. s Adhoc promotaze
does not have?prospective right to hold the
promotional vost for ever. The applicant well
kKnew that a departﬁental enquiry was pending
against him, It is also clear that the promotion
order itself specified the condition that the
applicant could be relieved only if he géts
clearance of DAR/B&C. Under these circumstances
we cannot find fault with the respondents in
ordering the reversion of the applicant to

his original post of Sr.TNG,

5. The application is devoid of any merits
and the same is hereby dismissed, There shall be

no crder as to costs.

**g:%§§£§;4£imu$dy

(V.D.DESHMUKH) - (A .B.GORTHI)

tMember(J) . . Member(A)
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BEFORE THE CENTRAL ADMINISTRATIE TRIBUNAL,

BOMBAY BENCH, BOMBAY,

Review Petition No.101/93

in
Original Application No,473/91,

— e i ok P A P i s e gy T S A o " 2o i

.

Kedarnath Pal. = «s+e Applicant.
V/s. 3
Union of India & Anr, «+.+ Respondents.

Coram: Hon'ble Shri B.S.Hegde, Member{(J), 7 .
Hon'ble Shri M.R.Kolhatkar, Member(A), ‘ i

———

Applicant by Shri C.M.Jha.
Respondents by Shri N.K.Srinivasan.

Tribunal's Order :t-
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{Per Shri B.S.Hegde, Memberi{(#)X  Dt. 12.9.199%.
Applicant by Shri C.M.JRa. Respondents

by Shri N.K.Srinivasan. We have perused the order *

of the Tribunalidt. 23.6.1993&wherei2’it is clearly

stated that the: applicant is promoted to the post of

Asstt, Yard Mgéter and the Respondents on coming to .

know the fullfa%ts of the case reverted the applicant

to the originél post of Sr. TNC because certain

disciplinary proceed ings were pending against him.

2. The learned counsel for the applicant submitted‘“u

that the applicant being fully ei@ﬁérated in the year

1993 and the application was digposed of without the

presence of the advocate for the applicant, the matter

may be re-Opened.

3. After ﬁearing the learned counsel for the

parties we are,EOnvinced that the application is

disposed of on merits. There is no merit in the Review

Petition, Accordingly the Review Petition is dismissed.

" (M. R, KOLHATKAR) (B.S.HEGDE)

el "
WA Rt/ / . ) ‘

MEMBER (A ) MEMBER (J ).
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